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Natural Gas Found in Port Canning
Area
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Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that
natural gas has been s‘ruck in Port
Canning area in West Bengal;

(b) if so, at what depth;

(e) whether it indicates
reserve in that area; and

any wvil

(d) if so, to what extent?

The Minister of Petroleum and
Chemicals (Shrl Humavun Kabir): (a)
and (b). Gas was struck by the Indo-
Stanvac Petroleum Project at about
13,000 { . depth in a well drilled near
Port Canning.

(c) and (d). This calls for further
investigation which is being unaer-
taken,
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Will the Minister of Petroleum and
Chemicals be pleased to s'ate:

(a) whether it is a fact that one of
the biggest oil-vearing structure has
been found in Gujarat;

(b)Y if so, ils detals and poten-
tiality; and

(e) when the drilling in the area
is likely to be started?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) to (e). ndivations of large s uc-
tures have been found in the Gulf of
Cembay but whe her these are il
bearing will be known only after de-
tailed seismic survey and exploratory
drillingz, It is proposed that subject to
results of further seismic surveys,
suvh drilling will start in January,
19686,

Central Police Forves
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Will the Minister of Home Affalrs
be pleased to state:

(r) whether it has been decided to
set up two Central Police Forces spe-
cially for industrles and for ports and
docks;
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(b) if so, whether the State Gov-
ernments have been consulted in the
matter and whether all of them have
given their approval; and

(e) the reasons for divesting the
State Governmii.,is ol their responsi-
bility in these spheres of law  and
order?

The Deputy Minister In the Minis-
try of Home Affairs (SBhri L. N
Mishra): (a) There is no proposal to
set up Central Police Forces as such.
However, a proposal to set up an In-
dustrial Security Force is under con-
sideration,

(b) State Governments have been
consultrd about constituting the In-
dustrial Security Force and mnst of
them have agreed to the scheme.

(e} This Forece is meant mainly for
the better protection of the property
of the Central Government, its cor-
porate undertakings and also  wvital
plants in the private sector. [t is not
intended to take away the responsi-
bility of the State Government in
regard to the maintenance of jaw and
order.

Separation of Jodiciary From
Executive
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Will the Minister of Home Affairs
be pleased to state:

{a) the steps taken to bring about
separation of the judiciary from the
executive in pursuance of Article 50
of the Constitution of India;

*489,

(b) whether the separation of judi-
ciary from the executive has been
done in all the States;

(c) if not, the names of the States
which have not done so and the rea-
sons therefor; and
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Written Answers 4413

(d) whether the Central Govern-
ment have laid down any criteria for
judging the separation of the execu-
tive from the Judiciary, and it sa
what are they?

The Minister of State in the Minls-
try of Home Affairs (Shri Hathl): (a)
The Stales which are responsible for
the administration of Justice are
aware of the requirements of Article
50 of the Constitution. The question
of the Central Government taking
steps in that connectlon does not

arise,
(b) Not yet, Sir.

(c) and (d). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-4783/65).
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